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parts per million at the time of loading, it 
is only between one and three parts per 
million on arrival and even this wears off 
during normal storage. The residue level 
at the time of receipt minimise the need 
for a repeat dosage of grain-protectantg 
normally used in the course of storage 
within the country. By the time the wheat 
is issued for consumption, the residue 
lsrol will come down further to well 
within limits prescribed by the rules 
framed under the Prevention of Adul-
teration Act. 

In the circumstances!, it is wrong and 
even mischievous to suggest, as the report 
does, that the wheat cannot be used or that 
it will be necessary for Government to find 
other ways of replenishing this quantity. 
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[Shri Harkishan Singh Surjeet] the 
Australian Government intentionally tried 
to mix up something.    As the     Minister 
has himself     said all Governments have 
different standards keeping in  mind the 
climatic conditions and the utility of and 
the wheat they utilise.    A news item 
appeared in the 'Statesman'  stated, which 
the Minister has not tried-to convincingly 
answer,   that   "Laboratory   tests   have 
revealed here that a quantity of the 
insecticide mixed  with  the  wheat  is to 
the extent of five to- eight miligram in a 
kilogram.    The tolerance limit— the 
extent of which is said to be safe for 
human consumption in India—is", as the 
Minister has stated—".02 miligram in a 
kilogram.   Officials of the Department of 
Food are reported to be extremely worried 
about this."    The wheat Board   of 
Australia    had  said that this is the 
quantity they have mixed.    After that,  
they  have  now the contention of the 
Minister.   They say that the  effect does 
not remain by the time they issue it and 
that this will be brought down to 0.02 
miligram in a kilogram.   But he himself 
has stated this here, and that raises some 
doubts.   And it is not a question of 
arguing but of concern about the    food 
supplied    to the    people. Earlier also 
some examples have been made where 
certain things have been found in the 
imported wheat and then we had to 
complain and protest.   That is why the 
Minister also should share the concern of 
the Members to see that the consumers do 
not suffer due to the rotten wheat  
supplied.    That is the main point.    And 
that is why we would like  the     Minister  
to go into   the   details   because   he  
himself has said, "By the time the wheat is 
issued for    consumption, the residue level 
will come down further to well within 
limits prescribed by the rules framed     
under    the    Prevention    of Adulteration 
Act."    This is the presumption made "by 
him.   That is why I would like to know 
two things from the Minister.   One is, 
why if such an urgency was not there food 
was imported,   because  their  intention  
also comes.   You say that by the time we 

will have to supply that food to the 
depots, it will be brought down to the 
same level as India has estimated on its 
own initially. And the reports have come. 
Is there any validity there that tests 
showed some concern about it? That 
should be there. Thirdly, I would like to 
know what is the necessity of importing 
wheat. On the one hand you are claiming 
that you are going to stop the import of 
foodgrains and on the other you are 
importing foodgrains. So, are you going 
to stop the import of foodgrains. not due 
to this reason, so that we are saved of 
foreign exchange? 

MR. DEPUTY CHAIRMAN: That is a 
different matter, 

SHRI HARKISHAN SINGH SUR-
JEET: Sir, the issue comes out of 
imported wheat. We have got large 
number of varieties in this country. If you 
pay Rs. 10 more, you can get as much 
wheat.. 

MR. DEPUTY CHAIRMAN: You can 
discuss it on some other occasion. 

SHRI HARKISHAN SINGH SUR-
JEET: Sir, I am only suggesting that if he 
ensures some Rs. 20 more to the 
peasants, we can get any amount of 
wheat.   He need not have to import. 

MR. DEPUTY CHAIRMAN: That is a 
different matter. 

SHRI HARKISHAN SINGH SUR-. 
JEET:    Is he aware of it? 

MR. DEPUTY CHAIRMAN:. That is 
a different matter.    Dont reply to 
that. 

SHRI HARKISHAN SINGH SUR-
JEET:    These are the    main points 
that I would like him to answer. 

RAO BIRENDRA SINGH: The hon. 
Member wanted to make a point about 
wheat prices. 

MR. DEPUTY CHAIRMAN: That is a 
different matter. 

RAO BIRENDRA SINGH: But this is 
not the subject matter of discussion. But 
I would still like to «ay that the 
Government cannot depend 
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upon the assurance given by the hon. 
Member that ii a few, more rupees are 
given, there will" he enough wheat 
available in the country. Government 
depends more upon its own efforts and 
has to take the responsibility itself rather 
than ... 

DR. BHAI MAHAVIR:    Efforts on 
imports or production? 

RAO BIRENDRA SINGH: For 
procurement and production, both. Sir, as 
I have earlier stated, different countries 
have different standards for use of 
insecticides for protecting food-grains in 
storage.. In India also we use several 
chemicals—malathion, methylbrpmide, 
etc. We have prescribed different 
standards. But the World Health 
Organisation and the FAO have not laid 
down these limits for particular countries. 
This is by taking into account the 
conditions in different countries all over 
the world, and this is a safety margin that 
they have prescribed. In Australia, as 
soon as the foodgrains are taken to silos, 
they are to be protected with some 
insecticide and naturally we know that 
this had been treated with some 
protectant. There is nothing unusual about 
it. And, immediately as it reached our 
country, our experts, our analysts have 
certainly tried to verify as to what was the 
content of this protectant and certainly it 
was higher than what we want at the time 
of issue. But I have already clarified that 
even in our own godowns it is much 
higher than what it should be at the time 
of issue. There is nothing dangerous if it 
had a higher content at the time it has 
come and this has saved us the necessity 
to again use some protectant in the 
country where we are storing this. This 
wheat was not purchased for our 
immediate requirements. This had been 
made clear several time in this House. 
This was only to replenish our stocks and 
the purchases were made at a time when 
we thought that the prices would be low 
in-Australia. And it was keeping in view 
all the possibilities of purchases from 
other countries that wheat was purchased 
from 

Australia and very senior officers were 
deputed to make that deal. Naturally we 
cannot make a noise about what we are 
going to purchase and from where 
because that always pushes up the prices. 
That is why some secrecy has also to be 
maintained. 

MR. DEPUTY CHAIRMAN: May I 
request the hon. Members that since so 
many points have been clarified, they 
may not put the same questions again and 
again?   ' 

SHRI G. C. BHATTACHARYA (Uttar 
Pradesh): Mr. Deputy Chairman, Sir, I am 
putting a question straightaway. Firstly, I 
want to know whether whatever wheat 
has been imported, will that be set apart 
fox the consumption of bakeries, so that it 
will go through the process of high heat 
and all these things before being 
consumed, and there will be some chance 
of its being washed also. Secondly, I want 
to know whether whatever quantity has 
not yet been received, will you think of 
disposing that of in the outside market so 
that we may not have to live under this 
doubt whether it is safe to consume it or 
not. My specific questions are only two. 

MR. DEPUTY CHAIRMAN: Your 
questions are very clear. Please do not 
repeat. 

SHRI G. C. BHATTACHARYA: My 
questions are only two, namely, whether 
you will supply all this wheat to the 
bakeries only, the wheat that has been 
received; and whether you will think of 
disposing of in the outside market the 
quantity of wheat that has not yet been 
received. 

RAO BIRENDRA SINGH: Sir, wheat 
has been - purchased for our 
requirements. It is meant for us. But the 
Government has always the option of 
using it as it likes. If we want to help 
some country with this wheat we can do 
so even if it has come us. It can be given 
to somebody as assistance.   We always 
want 
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[Rao Birendra Singh] to maintain , 
relations with outside countries and we have 
been helping needy countries with wheat 
although we ourselves are not very comfort-
able in the matter of wheat. We are also 
exporting rice but this wheat for all practical 
purposes is now a part of our stocks, 
whether it is still in Australia or it is on the 
seas or it has been received. The deal has 
already been made and it shall be used for 
&$. purposes for consumption, for millers 
also it can be issued. For the public 
distribution system also it can be used. But I 
have given an assurance that at the time of 
issue it is the responsibility of the Govern-
ment to see that it is safe for consumption in 
any manner that the co»-sumers want to use 
it. 
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contaminated.   Sir, in this matter we cannot 
take any chances.   So, I think the Ministry also 
will be very much concerned about this.   As 
buffer stocks that  may  be    stocked,  but 
thorough research  should be made again and 
also  the  Government     should  know whether 
the wheat could be used for human 
consumption or not.    According to the report 
of the World Health Organisation, five lakh 
people fall ill every year  and three  thousand  
die every year due to poisoning-by pesticides.     
Sir,   in   our  country   we   use nearly    300    
grammes    per    hectare whereas  in  the  West  
1,790  grammes are used.   Even then in our 
country, according to the Indian Toxicological 
Research     Centre in     Lucknov average   
Indian   could   be   consur 0.266 milligrammes 
of DDT with each meal.    That means adequate 
controls are not ^eing enforced for the manu-
facture   of   safe  pesticides.    I  would like to 
request the Minister to make strict enforcement 
of the Insecticides Act of 1968 because, when a 
racket was exposed in Haryana in pesticides 
even then a case was not registered because the 
police refused to register a case. That was 
admitted in the State Legislature itself.    So, it 
is high time the Government made strict 
enforcement of the Insecticides Act of 1968. 

RAO BIRENDRA SINGH: I have noted the 
suggestion of the hon. Member about the use of 
pesticides and insecticides. But that is with 
regard to plant protection measures.. This is a 
different matter. A special type of protectant 
was used in Australia for the wheat that we had 
imported and I have clarified the whole posi-
tion. 

 
 

SHRI V. GOPALSAMY (Tamil 
Nadu): Mr. Deputy Chairman, Sir, though 
alarming news appeared in the press 
yesterday, today's press has published a 
report from the Government side that the 
Australian wheat is not 
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RAO BIRENDRA SINGH: It is not a 

question of the Australian Government 
being warned by India or the Indian 
Government being warned by Australia. 
It is our responsibility. We look into all 
these things and, after all, this news has 
come in the newspapers after we got it 
analysed. It was the Health Department 
which got this tested to see whether it 
was according to the specifications 
required, and it is because we took 
interest and we wanted to ensure that it is 
safe that it was found that at present, 
when it landed in India, this was the 
content. Therefore, it is not a news from 
outside. After all it is what Government 
has been looking into, and Government 
has done this testing. This wheat will be 
kept in the go-downs till such time as it is 
required for the public distribution system 
in any part of the country, but before 
Issue it will be ensured that it is safe for 
consumption. If it has to be kept in 
storage for longer periods in the 
godowns, we may have to use more 
protectant ourselves to protect it. 
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MR. DEPUTY CHAIRMAN: This is not 

important. The same question is being repeated 
every time, unnecessarily wasting the time. 

SHRI R. RAMAKRISHNAN (Tamil Nadu): 
Indian people are suffering from so many 
curable and incurable diseases, and I think a 
little bit of insecticides will cure them. 

MR. DEPUTY CHAIRMAN: He has replied 
to that. 
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SHRI R. RAMAKRISHNAN:    It is a very 
relevant question, sir. 

SHRI        B. SATYANARAYAN 
REDDY:    Let him answer my question first. 

SHRI R. RAMAKRISHNAN: He pan 
answer both. The Agriculture Ministry hsa. in 
the past, done a lot of research about the 
insecticides like the DDT and all that. Has any 
tolerance or resistance been developed to this 
type of drug because in the case of malaria... 

MR. DEPUTY CHAIRMAN: He has replied 
that tolerance has been developed. 

 



 

PROF. SOURENDRA BHATTA-
CHARJEE (West Bengal): Not at all. 
You will see that I am not repeating. But 
the last statement which the Minister 
made—whether out of pique or anything, 
I do not know— of returning the ration 
cards by certain Members... 

MR. DEPUTY CHAIRMAN: Please 
put your question. 

PROF. SOURENDRA BHATTA-
CHARJEE: The cure is worse than the 
disease, that way. 

MR. DEPUTY CHAIRMAN: There is 
no disease. 

PROF. SOURENDRA BHATTA-
CHARJEE: As you said, Mr. Deputy 
Chairman, we cannot go into the question 
whether such wheat purchases are best 
evidence of our efforts at acquiring self-
sufficiency or whether purchasing wheat 
at a higher price from abroad was right or 
not. I have two specific questions to ask. I 
tremember an earlier occasion, perhaps 
about two decades back when our country 
was not self-sufficient—at present it is—
when a shipment from the USA came and 
ultimately it came out that that shipment 
consisted of a consignment of wheat 
which had been declared in the USA as 
unfit for human consumption. Under PL 
480 that wheat was shipped to India. 

MR. DEPUTY CHAIRMAN: That is a 
different question. 

PROF. SOURENDRA BHATTA-
CHARJEE: Not a different question. I 
would show you the correlation. It is 
related to that. It was an open scandal a 
long time back. This is how the U.S.A. 
utilised their surplus stock of wheat 
which was declared unfit for human 
consumption. In this report, there is a 
particular line which raises the suspicion 
that perhaps the Australian authorities 
considered this stock of wheat to be unfit 
for human consumption there.    I quote: 

"They   had  clearly  told   officials 
to examine whether the insecticides 

mixed would be fit for human con-
sumption in India." 

They perhaps implied that it was not 
considered fit for human consumption in 
Australia. Is it so? Is there any reason to 
suppose so? Was this wheat contracted to 
be purchased by the representatives of 
our Government even after knowing that? 

Secondly, from the replies so far given 
by the Minister, it seems that he discounts 
whatever allegations have been made in 
this report, thereby suggesting that 
unnecessary scare has been spread by this 
news item. The newspaper has obviously 
published it with full responsibility. If 
they have done it in an irresponsible 
manner, as the Minister seems to suggest, 
what remedial measures would he 
suggest? 

RAO BIRENDRA SINGH: It is not for 
me to suggest what action can be taken 
against the journalists who have 
misreported things or twisted them. It is a 
matter for the Press Council to take 
notice of. We shall see how we can 
rectify these things. The hon. Member 
has rightly sug gested that things of this 
kind create scare. After all, Australia—if 
I know correctly—is exporting 10 to 12 
million tonnes of wheat every year to all 
the parts of the world and it is the same 
kind of insecticides they used and it is the 
same kind of wheat that is consumed all 
over the world. But, as I have stated 
earlier, the Indian standards are very 
strict. I have already given replies to his 
other questions. I do not think there is 
any need to worry about it. 

PROF. SOURENDRA BHATTA-
CHARJEE: Was it unfit for human 
consumption there? 
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REFERENCE TO THE REPORTED 
HARASSMENT OF SCHEDULED 
CASTES FAMIMES IN NORTH 

ARCOT IN TAMIL NADU 

 

I quote: 
"The cold war     turned  hot  01 

January   15   when    the  Scheduled 
Castes refused to beat drums at the 
funeral of the father of the village 
headman,     Kappu     Reddiar.. .The 
next day, Murugesan, a Scheduled Caste,     
charged  that  Mallika,  hi* 23 year old 
wife, had been abducted and raped by 
four caste Hindus.. Mallika, contacted at 
Mulvai village asserted that she was 
forcibly I away by four persons and 
criminallj' assaulted.    She,   however,  
pleaded inability to give details as she 
lost consciousness." 

•\era! 
tary  of  the     'Adi     Dravidai 
Security Movf ?ged ths' 

had  refused   to  registe-
oral complaint made on Jan; 

caste    Hindus    and 
id that the c •oultS 

have -led and S.C. brought 
^ village but for the 5 

social     service 'Foreign Connec-
tions*." 

 

 


